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S MINISTRY OF RAILWAYS
(Railway Board)
. NOW!CM‘I@N
New Dolhi, the 6th Septcmbcr 2000 _ _
GUER 708(E).—In excreise of the powets confeired by clsase (g) of Sub—mimi'{:!) of section 60 and section 198

rcad with clanse (a) of Sub-gection (2) of section 200 of the Railways Act, 1982 (24 of 1989), the Central Government
hereby makes the following ries further to amend the Indian Railways (Open Lines) General Rules, 1976, namcly S

1 {1) These rules may be called the Indian leways {Open Lines)General (Second Amendment) Rules, 2000,
{2) They shatl come into force on the date of their publication in the Official Gazette.
2. - In the Indion Railways (Open Lines) Geaeral Rules, 1976, in Chap‘hpr 1, in gl 3.38 .

© (i) the provision consisting of clauses (a), {b) and (c) shali be numbered as sub-rule (13 ;
(@) after sub-rule (1) so nutnbered, the following sub-rule shall be inserted, namely :-—
“(2) When a nukding ling is blocked by a stabled load, wagon, vechicle or by a train which is 6 cross or give
precedence to another train or imumediately after the arrival of a train at the station the pointa in rear on
double line sections and at cither end on single line sections should be immediately set against the biocked
line except when shunting or any other movement is resquired to be dcma immediately in that direction on
that line "
[No. 99/Safety (A&R)!IW{S]
SHANTIL NARAIN, Member Tramc and Ex-Cfficio Secy.

Nate-The principat rules were published vide notification llumher GSR 445(H), dated the 218! July, 1981 and
subsequely amended Notification munber -

(1) GSR 320, dited the 16th, April, 1983,
- () (SR 352, dated the 30th Apsil, 1983,
£33, GSR S14(E), dated the 27th-Jone, 1983,
- {4) OSR 476(E), dated the 28th June, 1984,
(5) GSR 243, dated the 23rd May, 1992,
(6) GSR 83, dated the 17th February, 1996,
(7) .GSR 101, dated the 23rd May, 1998,
(8) GSR 47, dated the 13th February, 1999,
(9) GSR 213(B), dated the T8th March, 1999,
(10) GSR 283(E), dated the 26th April, 1999, and
u 1 ) (SR Sal(E) dated the 3rd july, 2000.
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